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3,.-^1990.
Present: Shri D.C, Vohra, counsel for the applicant.

Istone for the respondents.

None present for the respondents although dasti service

is complete^. List on 6,8.1990*

2. The interim order passed on 19.6.1990 to continue till

then.
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MEMBER l^i)

(B.C. MATHUR)
VICE CHAIHviAN(A)

.. 5.8.90.

Present; Shri D:C, Uohra, Counsel for the applicant,.
Shri P.H. Ramchandani, Counsel for respondents.

Dr, Uohra mentioned that the applicant has in the mean

time been promoted as Consultant and as such the relief has
• ' •

already bean gra/ted to hime He, houever, states that the
jV

. promotion has.-^iuen late and the app^-icant should at least

be alloued the stamp duty paid by him and some comments made

against the respondents for delayed justice in thiscase.

Since the relief has already been granted in this case, no

further action is necessary. The application is disposed of

accordingly. There will be no order as to costs.
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